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NHRC notice: Protect Kashmiris 

Asks Centre to act against miscreants 

New Delhi, February 21 

The National Human Rights Commission (NHRC) today issued notices to the Union 
ministries of Home and Human Resource Development, and the state governments of 
West Bengal, Uttarakhand and Uttar Pradesh, seeking reports over “ill-treatment of 
Kashmiris” in wake of the Pulwama terror attack. 

It has also issued a notice to the Delhi Police Commissioner and has asked the 
ministries to submit reports within two weeks. It has given chief secretaries of the 
states four weeks to send their reports. 

The commission said even though there is an atmosphere of grief and anger across 
the country, such kind of violence against fellow countrymen cannot be accepted in a 
civilised society.  

Stating that such incidents will destroy the democratic fabric of the country, it 
asserted that the Centre should act against miscreants.  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



The Indian Express 
NHRC issues notice to Centre over ‘targeting’ of Kashmiris 

In a strongly-worded directive, the NHRC said that “though there is an atmosphere of grief and 
anger” across the country after the terrorist attack on the CRPF convoy, “a civilized society 
cannot accept such kind of violence by the people against their fellow countrymen”. 

Written by Kaunain Sheriff M | New Delhi | Published: February 22, 2019 

Stating that the reports of attacks on Kashmiri people across the country in the 
aftermath of the terrorist strike in Pulwama “destroy the democratic fabric of the 
country”, the National Human Rights Commission (NHRC) on Thursday issued a 
notice to the Central government, calling for a report within two weeks and directing 
it to act “quickly” against the miscreants. 

The NHRC, headed by Justice H L Dattu – the former chief justice of India – took suo 
motu cognizance of the incidents involving Kashmiri people, and issued notices to the 
Union Home Secretary and the Secretary of the Union Ministry of Human Resource 
Development, calling for reports within two weeks. 

In a strongly-worded directive, the NHRC said that “though there is an atmosphere of 
grief and anger” across the country after the terrorist attack on the CRPF convoy, “a 
civilized society cannot accept such kind of violence by the people against their fellow 
countrymen”. 

“Rustication, suspension or action against the students, as mentioned in the news 
reports, can be a matter of investigation on merits but the incidents of ill-treatment of 
the Kashmiri people in different parts of the country is definitely in violation of Article 
14 of the Constitution of India, which protects equality before the law and equal 
protection of laws within the territory of India,” the NHRC said. 

The commission has also issued notices to the Chief Secretaries of the Uttar Pradesh, 
Uttarakhand, and West Bengal governments as well as the Commissioner of Police, 
Delhi, calling for their reports on the incidents mentioned in the news reports within 
four weeks. 

The NHRC has also directed the Central government “to act quickly by taking action 
against the miscreants”. “India is one of the most religiously and ethnically diverse 
nations in the world and has a rich tolerant culture, which is identified and respected 
across the world. Such incidents would only tarnish the image of the country,” it 
said. 

 

 

 

 



 

NHRC issues notices to Centre, Bengal, UP, Uttarakhand over 'ill-
treatment' of Kashmiris 
Stating that such incidents will destroy the democratic fabric of the country and tarnish its 
image of a rich tolerant culture, said the National Human Rights Commission. 

22nd February 2019 

NEW DELHI: The NHRC Thursday issued notices to the Union ministries of Home 
and Human Resource Development, and the state governments of West Bengal, 
Uttarakhand and Uttar Pradesh, seeking reports over "ill-treatment of Kashmiris" 
in wake of the Pulwama terror attack. 

The National Human Rights Commission or NHRC has also issued a notice to the 
Delhi Police commissioner and has asked the Union ministries to submit the report 
on the matter within two weeks. 

It has given chief secretaries of the states four weeks time to send their reports. 

The Commission said even though there is an atmosphere of grief and anger across 
the country after the terrorist attack, such kind of violence by the people against 
their fellow countrymen cannot be accepted in a civilised society. 

Stating that such incidents will destroy the democratic fabric of the country and 
tarnish its image of a rich tolerant culture, the Commission, in a statement 
asserted that the central government should take action against miscreants. 

It also highlighted the need for sensitisation of local authorities, police agencies 
and the general public to maintain law and order. 

"Giving such bad treatment by targeting people of a particular region of the country 
by some elements will destroy the democratic fabric of the country. India is one of 
the most religiously and ethnically diverse nations in the world and has a rich 
tolerant culture, which is identified and respected across the world. Such incidents 
would only tarnish the image of the country," the rights body said. 

"The central government has to act quickly by taking action against the miscreants. 
There is a need for sensitization of local authorities, police agencies and the general 
public to maintain law and order at every cost," it said. 

Taking a "serious note" of media reports regarding attack on Kashmiri people, 
including students studying in various institutes at different places in the country, 
it has observed that the reports, if true, raise serious issue of violation of human 
rights. 

"The contents therein are shocking and very disheartening," it said. 

"Rustication, suspension or action against the students, as mentioned in the news 
reports, can be a matter of investigation on merits but the incidents of ill-treatment 
of the Kashmiri people in different parts of the country is definitely in violation of 
Article 14 of the Constitution of India, which protects equality before the law and 
equal protection of laws within the territory of India," the statement said. 



The statement stated that according to reports, HRD minister Prakash Javadekar 
has dismissed alleged harassment of Kashmiri students outside their state and 
said that the government is in touch with all institutions in this regard. 

However, it has also been reported that two Dehradun based educational 
institutions have stated on record that they will not admit Kashmiri students in 
future as the colleges, where the Kashmiri students are studying, were threatened 
by the mob, the Commission said. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

NHRC issues notices to Centre Bengal, UP, U'khand over 'ill
Kashmiris 
The National Human Rights Commission or NHRC has also issued a notice to the Delhi 
commissioner and has asked the Union ministries to submit the report on the matter within two 
weeks. 

February 21, 2019 UPDATED: February 21, 2019 22:40 IST
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"Rustication, suspension or action against the students, as mentioned in the news 
reports, can be a matter of investigation on merits but the incidents of ill-treatment of 
the Kashmiri people in different parts of the country is definitely in violation of Article 
14 of the Constitution of India, which protects equality before the law and equal 
protection of laws within the territory of India," the statement said. 
 
The statement stated that according to reports, HRD minister Prakash Javadekar has 
dismissed alleged harassment of Kashmiri students outside their state and said that 
the government is in touch with all institutions in this regard. 
 
However, it has also been reported that two Dehradun based educational institutions 
have stated on record that they will not admit Kashmiri students in future as the 
colleges, where the Kashmiri students are studying, were threatened by the mob, the 
Commission said. 
 
At least 10 Kashmiri students have been booked and around 20 suspended or 
rusticated from colleges across the country for what officials called "anti-national" 
social media posts. One of the colleges suspended its dean from Jammu and Kashmir 
as the mob asked to do it, it said. 
 
As per reports, several Kashmiri students, migrants, traders and professionals have 
had to pack up and leave from different parts of the country, particularly in 
Uttarakhand and Haryana, the statement said. 
 
A 19-year-old girl from Pulwama, posted some contents in praise of Pakistan on her 
Instagram account and six students belonging to the same group were suspended by 
a university in Roorkee, the statement said quoting reports. 
 
Apart from this, there are media reports stating that 34 workers had left 
Muzaffarnagar and some more are planning to leave as some members of "Bharatiya 
Kisan Union" protested outside the mill and demanded that Kashmiri workers should 
be sent back, the rights body said. 
 

 

 

 

 

 

 

 

 

 

 



Kashmir Observer 

NHRC Notice to HRD, Home Ministries Over Attack On Kashmiris 
 
OBSERVER NEWS SERVICE • Feb 22, 2019 

NEW DELHI — The National Human Rights Commission (NHRC) on Thursday issued 
notices to the Union Ministries of Home and Human Resource Development over 
reported ill-treatment of Kashmiri people and students in different parts of the 
country following Pulwama attack. 

The commission has taken suo motu cognizance of media reports regarding attack on 
Kashmiri people, including students studying in various institutes at different places 
in the country in the aftermath of the terrorist attack in Pulwama on CRPF convoy. 

The Commission has observed that the media reports on the incidents, if true, raise a 
serious issue of violation of human rights. The contents therein are shocking and 
very disheartening. 

Accordingly, it has issued notices to the Union Home Secretary and the Secretary, 
Union Ministry of Human Resource Development calling for reports in two weeks. 
Notices have also been issued to the Chief Secretaries of the Governments of Uttar 
Pradesh, Uttarakhand and West Bengal as well as the Commissioner of Police, Delhi 
calling for their reports on the incidents mentioned in the news reports within four 
weeks. 

The Commission has further observed that giving such bad treatment by targeting 
people of a particular region of the country by some elements will destroy the 
democratic fabric of the country. India is one of the most religiously and ethnically 
diverse nations in the world and has a rich tolerant culture, which is identified and 
respected across the world. 

Such incidents would only tarnish the image of the country. The Central Government 
has to act quickly by taking action against the miscreants. There is a need for 
sensitization of local authorities, police agencies and the general public to maintain 
law and order at every cost. 

It added that though there is an atmosphere of grief and anger across the country 
after the terrorist attack on the convoy of the CRPF in Pulwama in which 42 soldiers 
were martyred but even in extreme situation, a civilized society cannot accept such 
kind of violence by the people against their fellow countrymen. 

Rustication, suspension or action against the students, as mentioned in the news 
reports, can be a matter of investigation on merits but the incidents of ill-treatment of 
the Kashmiri people in different parts of the country is definitely in violation of Article 
14 of the Constitution of India, which protects equality before the law and equal 
protection of laws within the territory of India. 

 



Deccan Herald 

NHRC notice over Pak prisoner's murder 

FEB 22 2019, 00:17AM IST 

A day after Pakistani prisoner Shakrullah (50) was killed by fellow inmates in Jaipur 
Central Jail, the National Human Rights Commission (NHRC) on Thursday issued a 
notice to the Government of Rajasthan over the killing.  

The Commission also asked also asked all states and Union territories (UTs) to take 
precautionary measures in every jail where Pakistani nationals are currently lodged.  

Pakistan has also asked the Government of India to ensure foolproof security to all 
Pakistani prisoners.  

Jail authorities said Shakrullah was murderd by fellow inmates, when they were 
watching TV and he asked them to lower the volume, which allegedly provoked 

them.   
 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



NHRC issues notice to Rajasthan govt over killing of Pakistani 
prisoner 

NHRC has asked Rajasthan govt to look into the allegation that Shakir Ullah, 45, was killed in 

retaliation to the killing of 40 Central Reserve Police Force men in an attack in Jammu and 
Kashmir’s Pulwama district last week.

Feb 21, 2019 

The National Human Rights C
Rajasthan’s chief secretary, Devendra Bhushan Gupta, and director general (prisons) 
NRK Reddy over the killing of a Pakistani prisoner at the Jaipur Central Jail on 
Wednesday. 

It has asked them to look into th
retaliation to the killing of 40 Central Reserve Police Force men in an attack in 
Jammu and Kashmir’s Pulwama district last week.

The NHRC took cognizance of the murder on the basis of media reports and dir
the states and Union territories to ensure the safety of Pakistani nationals lodged in 
jails. “The commission condemns all such incidents and has called for stringent 
action against the miscreants to ensure that the right to life of the prisoners is 
violated while they are in lawful judicial custody,” the NHRC said in a statement.

Reddy said they have made special arrangements to ensure the safety of 17 
Pakistanis lodged in jails across the state. He added Ullah’s post mortem was 
conducted on Thursday and his body will be buried if nobody claims it in the next 
seven days. 

Ullah was convicted in a terror case and had been lodged in the Jaipur jail since 
2011. Four prisoners allegedly killed him after an argument on Wednesday.

Reddy said action has been taken against three jail officials and inspector general 
(prisons) has been asked to conduct an inquiry into administrative lapses. Jaipur 
central jail superintendent Sanjay Yadav and deputy jailor Jagdish Sharma were 
removed and head warden of ward n
Sharma, was suspended. 
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One India 

NHRC issues notice to Rajasthan Govt over death of Pakistani 
prisoner 

Published: Thursday, February 21, 2019, 19:30 [IST] 

New Delhi, Feb 21: The National Human Rights Commission (NHRC) on Thursday 
issued a notice to the Rajasthan government over the alleged killing of a Pakistani 
prisoner by the fellow inmates in a Jaipur jail. 
 
The NHRC has also reportedly asked states to ensure that Pakistani prisoners lodged 
in other jails across the country are safe. 
 
A Pakistani prisoner, identified as Shakar Ullah, was today allegedly murdered in 
Jaipur central jail after a quarrel with other prisoners. According to media reports, 
the Pakistani prisoner was stoned to death by three inmates. He was jailed in 2011 
and was serving life sentence.  
 
Four prisoners were watching TV when a quarrel broke out. As the fight escalated, 
the three convicts bashed Shakir Ullah's head against a stone on the ground, said 
Laxman Gaur, Additional Commissioner (Crime), Jaipur, as per a PTI reports. 
 
After the incident, Pakistan issued a statement urging the Indian authorities to 
"ensure provision of foolproof security to all Pakistani inmates / prisoners in Indian 
Jails and Pakistani visitors to India". 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



 

Scroll.in 
NHRC condemns killing of Pakistani inmate in jail, issues notices to 

Rajasthan authorities 
The commission also directed authorities to investigate Islamabad’s claims that the prisoner was killed 

in retaliation after the Pulwama attack. 
 
Friday, February 22nd 2019 
 
The National Human Rights Commission on Thursday condemned the killing of 
a Pakistani prisoner who was murdered allegedly by fellow inmates at the Jaipur 
Central Jail. The human rights panel said it had taken suo motu cognizance of media 
reports on the matter. 
 
The human rights commission also directed the authorities to investigate Pakistan’s 
claims that the prisoner was killed in retaliation to the Pulwama attack. The 
commission issued notices to the Rajasthan chief secretary and the director general 
(prisons) asking them to submit reports on the matter within four weeks. 
 
The incident came a suicide attack in Jammu and Kashmir’s Pulwamadistrict killed 
40 Central Police Reserve Force personnel on February 14. India’s ties with Pakistan 
have deteriorated after the attack, with Pakistan saying that it will act against 
terrorists on it soil only if Delhi provides proof. 
 
Media reports had identified the deceased as Shakirullah, who was serving a life 
sentence. The panel has called for strict action against the accused to ensure “that 
the right to life of the prisoners are not violated while they are in lawful judicial 
custody”. 
 
Unidentified police officials told PTI that the deceased was a Lashkar-e-Taiba 
operative who was serving a sentence under the Unlawful Activities (Prevention) Act 
since 2017. Inspector General in-charge of prisons Rupinder Singh claimed that he 
was killed during a squabble over the TV remote. 
 
Meanwhile, a three-member medical board conducted a postmortem on the body of 
the inmate, PTI reported. Dr Nand Lal, who was part of the board from the 
government-run Sawai Man Singh Hospital, said the procedure was conducted under 
the supervision of a judicial magistrate. 
 
The postmortem report will be submitted to the magistrate. 
 
The inmate’s body is in the mortuary and may be handed over to Pakistan if its High 
Commission makes a request for it, police officials said. 
 
A murder case has been registered at the Lalkothi police station against inmates 
identified as Ajit, Manoj, Kulvendra and Bhajan Meena. 
 
 
 



 
 

NHRC Condemns Killing Of Pakistan Prisoner In Jaipur Jail

On Feb 21, 2019 

New Delhi: The National Human Rights Commission 
cognizance of media reports that
Jaipur Central Jail, Rajasthan, was killed on Wednesday in a brawl with four inmates 
allegedly over the volume of a television set.

Describing the incident as inhuman, the Commission has said that it condemns all 
such incidents and has called for stringent action against the miscreants to ensure 
that Right to Life of the prisoners are not violated while they are in lawful judicial 
custody. Accordingly, the Commission has issued notices to the Chief Secretary and 
the Director General (Prisons), Rajasthan calling for reports within four weeks.

The Commission on the basis of the media reports has also held that the authorities 
are expected to take immediate precautionary measures in the jails, where Pakistani 
nationals are lodged in the wake of the prevailing atmosphere. It has also directed its 
Registry to send a copy of the proceeding in this matter to the Chief Secretaries of all 
the States and UTs across the country for strict compliance and taking necessary 
action in their respective States.

The NHRC has observed that it is immaterial whether the victim was an Indian 
citizen or a foreigner, he was a human being and the Apex Court has also held in t
case of Charles Shobraj V. Superintendent of Central Jail, Tihar that imprisonment 
does not spell farewell to fundamental rights guaranteed under Constitution of India. 
Once, someone is kept in the custody of the State even in the jail, being a lawful 
custodian, the State is duty bound to ensure his safety and security.

The Commission has also noted the reported allegations, leveled by the Pakistan 
government, that the inmate was killed in retaliation to Pulwama attack and the 
reported denial of them by 
that keeping in view the timing of the incident, the allegations are required to be 
looked into, thoroughly. 

The Commission has further observed that there have been many instances in India 
as well as Pakistan, when citizens of other countries are targeted by the native 
prisoners, due to anger and hatred. One Indian citizen, Sarabjit Singh who was 
serving sentence in a Pakistan jail was also attacked in a similar manner and later he 
succumbed to his injuries during the course of treatment. These kinds of incidents 
may aggravate the grim situation, violating the human rights of the innocent citizens, 
particularly those who are in jails.

According to the media reports, carried today on the 21st
a resident of Sialkot in Pakistan, was arrested in the year 2011 under Unlawful 
Activities (Prevention) Act and he was serving a life sentence in the jail.
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citizen or a foreigner, he was a human being and the Apex Court has also held in t
case of Charles Shobraj V. Superintendent of Central Jail, Tihar that imprisonment 
does not spell farewell to fundamental rights guaranteed under Constitution of India. 
Once, someone is kept in the custody of the State even in the jail, being a lawful 
ustodian, the State is duty bound to ensure his safety and security.

The Commission has also noted the reported allegations, leveled by the Pakistan 
government, that the inmate was killed in retaliation to Pulwama attack and the 
reported denial of them by the State prison authorities. However, it has pointed out 
that keeping in view the timing of the incident, the allegations are required to be 

The Commission has further observed that there have been many instances in India 
as Pakistan, when citizens of other countries are targeted by the native 

prisoners, due to anger and hatred. One Indian citizen, Sarabjit Singh who was 
serving sentence in a Pakistan jail was also attacked in a similar manner and later he 

injuries during the course of treatment. These kinds of incidents 
may aggravate the grim situation, violating the human rights of the innocent citizens, 
particularly those who are in jails. 

According to the media reports, carried today on the 21st February
a resident of Sialkot in Pakistan, was arrested in the year 2011 under Unlawful 
Activities (Prevention) Act and he was serving a life sentence in the jail.
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a resident of Sialkot in Pakistan, was arrested in the year 2011 under Unlawful 
Activities (Prevention) Act and he was serving a life sentence in the jail. 



Quoting Rajasthan police sources, it is also reported that an investigation into the 
killing will be conducted under the guidelines issued by the National Human Rights 
Commission and an FIR u/s 302 IPC has been registered in the matter. 

Pakistan’s High Commission in New Delhi, meanwhile, has reportedly raised the 
issue with the Indian authorities and requested for an urgent and authentic report in 
the matter. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



NHRC issues notice to TN govt over reported denial of basic 
amenities to garment industry workers in state

Feb 21, 2019go 

The National Human Rights Commission, NHRC, has issued notice to the 
government of Tamil Nadu over reported denial of basic amenities to garment 
industry workers in the state.
 
Taking suo motu cognizance of a media report the commission has issued a 
notice to Chief Secretary of the state and has sought a detailed report in the 
matter within four weeks.
 
The media report highlighted the plight of thousands of garment factory 
workers, who are employed in a large number at Factories and Mills in different 
parts of Tamil Nadu.  
 
The report also reveals that many factories and mills in the state operate 
informally with inferior working conditions and poor grievance mechanism for 
their workers. 
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